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| ACT No IV OF 1909 |

PASSED BY THE GovnnNon GENERAL oF INDIA IN'COUNOIL

sm(Recewed the assent .of the Governor General on tﬁe 22nd"-“_"_‘.
“Mareh 1909.) )

An Act to consolidate and amend the ]aw .
relating to the punlshment of Whlppmg
WHEREAS it is expedient to consolidate and amend

_ the law relating to the punishment of Whlppm
It is-hereby enacted as follows :—

Bhort title
- glgxhznz_ ; 1905 (il)ld.Thls-Act may be called the Whlppmg Act,

(9) It extends to the whole of British Ind1a,
inclusive of British Baluchistan and the Santhal

Parganas. _ .

Vgglgpégg 2. In addition to the punlshments descrlbed in
;unishments section 53 of the Indian Penal Code, offenders are v
d,fsf{:é)edm also liable to the pumshment of whipping. ' 1860.

1 .
"Offfl;i‘z; 8. Whoever commits a.ny :of. the following
e;:l}fshable Offences, namely —_ o

. whipping (@) theft, as defined in section 378 of the Indlan'

' ;ltlhlégu of -  Penal Code other than theft by a clerk or

- pubishment. - servant of: property in possessmn of hlS

- master ;

(3) theft in a building, tent or Vessel as deﬁned |
in section 880 of the said Gode,

(¢) theft after preparation- for causing déath or
hurt, as defined in sectlon 382 of the said
Code ; :

(d) lurking house- trespass or house-breaklng, a8
defined in sections 448 and 445 of the  said
Code, in order to the committing of any -
offence punishable W1th Wh1pp1ng under .
this section ;

(e) lurking house-trespass by night, or house-
breaking by mght, as defined in ‘sections

_ 414:4:




1900 thppmg o 88

444 and 446 of the sald Code, in. order

to the commlttmg of any . offence punish- "

able with whipping under this section ;.

may be - punished with whipping in lieu of a,ny'_ L

‘punishment fo which he may for sueh offence be

‘llable under the said Code.
4. Whoever—

+ as defined in section 875 oE the Indian
Penal Code;

(8) compels, or - induces any person by fear of
bodily injury, to submit .to an wunnatural
offence as defined in sectlon 377 of the
said Code ;

(¢). voluntarily causes hurt in comm1tt1ng or

attempting to commit robbery, as defined

in section 390 of the said Code ;

(d) commits dacoity as deﬁned in section 391 of

- the said Code ;

- Offences . . -
'punishable N

(@) abets, commits or attempts to commlt, rape,

with }
whlppmg )
in heu of
or in addi-
tion to
other
punishment, -

may be punished with Whlppmg in lieu of or in

addition to any other ‘punishment to which he may
for such offence, abetment or attempt be hable under
‘the said Code.

5. Any Jll'V'eIlﬂB offender who abets, eomnnts or
attempts to commit,—

(w) any offence punishable under the Indian

Penal Code, excopt offences specified in

Juvenile -
offenders
when
punishable
with
whipping.

Chapter VI and in secfions 163A.. and 505 -
of that Code and offences punishable with

death, or

(b) any offence punishable under any other law

with imprisonment, which the Governor

General in Couneil may, by notlﬁeatlon-

.. in the Gazette of India, specﬁy 1n this

behalf,
may be punished with whipping in lieu of any other

punishment to which he may for such offenoe,t :

abetment or attempt be liable.
, Ligplanation.




Bpecial
provision
as to
punishment
with whip.
ping in
frontier
distriots,

- Amendment
of section
392, Act V,
1898.

. Repeals, -
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Baplonation~In this section the 'expreSSioﬁ

“ juvenile offender ** means. an offender whom the
Court, after making such enquiry (if any) as may be -
- deemed necessary, shall find to-be under sixteen years

of age, the finding of the Court in all cages being .

final and conelusive,

6. Whenever any Tocal - 4GOVerfnméntf ié:ha;s,"" by

notification in the official Gazette, declared the pro-

Vvisions of this section to be in force in any fromtier
district or any wild tract of country within the

Jjurisdiction of such Local Government, any person

who in such distiict or tract of country  after such

notification as afOresa,id'commitsany offence punish-

able under the Indian Penal Code with imprisonment

for three years or upwards, may be punished with
whipping in leu of any other punishment to which
he may be liable under the said Code, - . ‘

1. To section 892, sub-section (@), of the Code of

“Criminal Procedure, 1898, the words “ and in the case

of a person under sixteen years of age, it shall not

- exceed fifteen stripes *’ shall be added. . , _
8. The enactments mentioned in the schedale
- are hiereby repealed to -the extent specified in the

~ tourth eolumn thereof, ; B - -

Vof 1898

'THE SCHEDULE, -



W hipping.

1909.] 86 -
. THE SCHEDULE. - .
' (See section 8.)
_ - - ENACTMENTS REPEALED, .
T : — : .,.,‘f,,. ‘
Yoar l No, Subject o{sh;xt mie_. : ’,,E'ftqqt of ropoal, -

1898

1900 |

dets of the Governor General in Council,

VI
111

v

XIII

| The Whipping Act, 1864 .

The Iudian Criminal Law

| he Code of Criminal Pro-
| cedure, 1898,

|The Burma Taws Aect,
1808, = -

| The Whipping Act, 1960,

Amendment Act, 1896,

8o .mngh as is unrepealed.

Section 5,

| The words ¥ whipping (if
- “specially” - empowered)”

in -sub-gestion {(Z) and’
sub-geotion (3) of sgection .

’ The . words ’and ﬁgures .

“ (1) Power to -pass sen<
tences of whipping, seo-"
tion 82" wunder the
-heading * Powers with
which a Magistrate of
the second .class may be
invested’ in Schedale

| Sestion 4, subssection (3), -
olause (b), ard the second-
Schedule. . :

The whole Aét.




